1247 hrs,
MESSAGE FROM RAJYA SABHA

Becredary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 127 of the Rules of

Procedure and Conduct of Buai-

ting held on the 22nd June, 1067,

the Anti-Corruption Laws
(Amendment) Bill, 1087, which
wag passed by the Lok Sabha at
fts sitting held on the 16th June,
17"

1247} his,

sz AnND SEconNd ReronTs
Shel P. Venkatasubbalah (Nandyal):
1 beg to present the following Re-
poris of the Estimates Committee:—
(1) First Report on the Ministry
of Informetion and Broadcast-
ing—Film Institute of India,

Poona.

{2) Becond Report on the Minils-
try of Information snd Brosd-

of Mim Cen-
sors, Bombay.

only a minute.

duction stage. You have not done 30.
I will not permit you.

Shri 8. M. Banepjee: I want =
clarification from the hon. Minister.

Mr. Deputy-Speaker: Not at this
Mr. Deputy-Speaker: The question
is:

“That leave be granted to ntro-
duce a Bill further to amend the
the Salaries and Allowanows of
Ministers Act, 1952,

The mation was adopted.

The AMaisier of Laleur ond
Rehabiiitation (Shri Mathl): I beg to

*Published in Guzette of India Exira ordinary, Purt II, section 2, dated
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